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Compulsory Registration of Doctors 

• 10«. J Shri Sidheshwar Prasad: 
L Shri Ram Hark!h YadaT: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that the 
Medical Council of India has recom-
mended that provision be made for 
compulsory registra lion of all quali-
fied doctors; and 

(b) if so, the steps taken by Gov-
ernment in the mattG,? 

The Minister of Health (Dr. Sushlla 
Nayar): (a) The Medical Council of 
India at its meeting held on the 6th 
April, 1963, has recommended that all 
persons holding recognised medical 
qualifications must get themselves re-
(,'istercd with a State Medical Council 
before they set lip medical practice. 

(b) The Government of India have 
already advised the Sta,te Governments 
to promote legislation making regis-
tration compulsory for medical practi-
tioners before they can practise med.l· 

cinc. Most of the State Governmenlll 
a~e taking necessary action in thW 
direction. 

State Health Minlstel'S' Confel'Cllee 

r Shri P. C. B~: 
elMS. J Slhri D. C. Sharma: l Shrt KrlshBa Dec TrlpafW: 

Shri Onkarlal Benra: 

Will the Minis~ of Health be 
pleased to state: 

(a) whether a oonfeTence of 518118 
Health Ministers was recently held Ia 
New Delhi to consider the implemeD-
tation of the Mudaliar Committee's 
Report; and 

(b) if so, the decisions taken there-
in on the reoonunendation of Com-
mittee'? 

The Minister of Health (Dr. Sushila 
Nayar): (8) Yes, Sir. 

(b) The resolutions will be placect 
on the Table after the drafts have 
been confinned ,by the Health M.iniII-
ters . 

Damodar Valley Corporation 

-lUG f Shrl Subodh HIUI8I!a: 
. '\ Dr. P. N. 1DaIur: 

Will the Minister of lrrigatioD II1II1 
Power be pleased to state: 

(a) whether any final decision has 
be€'n taken to hand over the manage-
ment of D.V.C. to GoveTIlment at 
West Bengal; 

(b) whether the entire control will 
he handed over or a part thereof; and 

(c) if so, 'Nhat part of D.V.C. con-
trol wiiJ be handed over? 

The Minister of State in the Minis-
try of Irrigation & Power (a) to (c). 
No, Sir. There is no proposal under 
consideration to hand over the man-
agement 01' the D.V.C. to the Govern-
ment of West Bengal. It was however. 
decided in the conference of the parti-
e!.patint Governments held in 1859. 




